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SHRI B.S,V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALT.{SENAPATHY
MEMBER (T)

ATTENDENCE-CUM.ORDER SHERT OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON II.O9.2OI7

NAME OFTHE PARIIES: HSBC Daisy Investments (Mauritius) Ltd.
v/s.

Reliance Infratel Limited & Ors.

SECTION OF THE COMPANIES ACT: 397 1398 of the Companies Act 1956
ar.d2411242 of the Companies Act, 2013.
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ORDER
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For this Bench has already passed order on 14.8.2017 in respect of CSA 185/2017

(Scheme Application), at request of the parties, list this matter on 6.11.2017.
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B.S.V. PRAKASH
Member (Judicial)
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